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C. A. ' T. Bench, JAIPUR

Date of Order

Or&ers D.A;NB. 43 & 44/93
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Mr. K.L.Thawani- Counsel for applicant.

]
respondents,
i

Heard, the learned coun?el

‘Mr._M.Rafiq— Counsel for

for the parties.

The applicant in the 0.A.Ne. 43£44Y93 has prayed
|

that the applicant may be declared'as a temporary

status holder and he has right to be absorbed on
v;egular baesis. It was also prayed ﬁhat respondents
be directed to censider the case of]the applicant
and prayer fer injunction was also submitted. The
applicant is directed to make the r%prasentaticn

about the grievance made by him and submit a copy
|

af the petition also as part of'the ?apresentation

|
in additiaon to the additional grounds taken in

the representation. The respondents &re directad to
}

. . R | .
consider the representation within aiperiocd of
|

l
3 months after the submission of the\sama.
i
U.A. stands disposed of accordingly.
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